
                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 1837 of 2020 
GR Case No. 2988 of 2020 
U/S-420/406/506 of IPC 

 
ORDER 

08.12.2020  

Ld. Advocate of the accused person, named, Md. Saiful Islam 

filed hazira.  

Case diary as called earlier is received today.  

Heard both the sides and perused the case diary meticulously.  

On perusal of the entire case record, it disclosed that the instant 

prosecution case sets in motion against the above named 

accused person on filing an ejahar by Sajabul Ali alleging inter-

alia that he got a house in the scheme of “Pradhan Mantri Awas 

Yujna” and in the second installment he received Rs. 32,000/- 

from the government to his SBI account situated at Panchmile 

wherein the accused was working in the computer section of the 

said bank. Thereafter, accused got signatures of the informant 

and withdrawal the money from the account vide A/C No-

36529039248 of the informant and when he asked the accused 

about the said money, accused assured him that he would pay 

the said money in the month of February. But he failed to pay 

the same and in the month of September when he again asked 

the accused about his money, the accused threatened him of 

dear consequences of his life through goons.   

Accordingly, Tezpur PS Case No. 1837 of 2020 was registered 

u/s-420/406/506 of IPC and during investigation the I/O has 

apprehended accused persons, namely, Md. Safiqul Islam @ 

Haque and Atiqur Rahman and thereafter, they were allowed to 

go on police custody for a period of 8 days and consequent to 

that on 22.11.2020 both the accused persons produced before 

this court and since from then both the accused persons are 

languishing in judicial custody. 



                                    

08.12.2020  

On perusal of case diary, it also disclosed that the I/O collects 

substantive implicating materials against the accused persons 

regarding their involvement with the alleged occurrence and the 

nature of allegation deserves a meticulous investigation from 

the I/O. Since the nature of accusation in respect of monitory 

transaction, the I/O deserves a fair chance to unearth the truth 

from the concealed facts holding a meticulous investigation.  

Therefore, at this stage without entering into the merits of 

entire dispute in hand this court finds that at this stage release 

of the accused from the judicial custody may produce 

possibilities of hampering and tempering the investigation of 

I/O. Therefore, bearing in mind all the aspect this court not 

finds anything sensible upon which the bail prayer of accused 

Md. Safiqul Islam @ Haque may be considered at this stage as 

the investigation of I/O is pending at initial stage.  

Hence, bail prayer of the accused Md. Safiqul Islam @ Haque is 

stand rejected due to devoid of any merits.   

Return back the case diary to the I/O.  

Inform all the concerned.   

 

 

       Sri N. J. Haque 
          Chief Judicial Magistrate 

                                              Sonitpur, Tezpur 


